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Order dateds 28022006
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Applicant, a Multipurpose Khalasi under DeS.E./

Con./Ee«CeRailways, has f£iled the present Original

Application under Section 19 of the Administrative

Tribunals Act, 1985 with the following prayerss—

"(a) To direct the Respondents to up=-
grade the scale of the Apnlicant
from Rs. 2550=3200/- to 26l0-3H404,
To direct the Respondants to
submit the pension papers in the
scale of Rs. 2610-3540/- instead
of Rse. 2550-=3200/=.

To direct the Respohdents to pay
the differential arrear salary of
Rse 19,992/-.

And pass any other appropriate
order as deemS proper and fit in
the interest of justice.”

{b)

(c)
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Heard Mr. Ne.Re.Routray, Ld. Counsel appearing .
for the Applicant and Mr..Re.Ce.Rath, Ld. Standing

Counsel for the Railways and perused the materials

" placed on record.

Since, the Applicant is going to m'aper-
~

annuation from service with effect from 31.03.2006,

the Respondents should consider the grievances of
the Aoplicant expeditiously and grant him- the
desired relief,as due and édmissible undez;.', the
rules, by 20+03.2006.

S2nd copies of this order to the Respondents,
along with copies of the Qriginal Application, by
special messenger, at the cost of t.:he‘Applicant.
The Respondents should consider the ave_rments made
in the present riginal Application as a repre sen-
tation of the Applicant to the Respondents and
act promptly to grant necessary relief to the
Applicant by 20.03.2006.

A free eopy of this order bhe sent to thé
Applicant in the address given in the ';Iic;inal
Application and free copies of this order be also
given to the Ld. Counsel appearing for both the
parties. Mr. Routray, Ld. “ounsel for the “pplicant

undertakes to deonnsit two sets of special messencer

cost for service of the order on the six Respondents

DeAs accardingly disposad of.

Meamber (J

Yicial)




